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Office Note as to

Serial Date _ .
f No. of | of Order with Signature action (if any)
{ Order Order taken on Order
1, 4.3.2004 Heard Shri S. S. Hamal, learned Counsell

of huge public money. The pet;tioner claims

for the petitioner and shri S. P. Wangdi,
learned Advocate General assisted by shri J.
B. Pradhan, learned Government Advocate for

-

the respondent Nos. 1 and 2.
: 'This?grgt petitidn by way of Public
Interest Litigation. The dllegation of the
petitioner ié;fzill recentl&'% hotel in the

name and' style of "Hotel Mayur' was being

run by the Tourism Department of the State

Government and it was suddenly closed® down

on the plea of struciural instability of the
‘

- (1 1 - -
building. At present, the State Government

has engaged M/S Panchwati Hotel ‘Resort Ltd,

(Respondent No.3) in the repair and renovatijon

of the said building involving expenditure

that tke public has right to Xnow regarding
expenditure being incurred for the renovatig
work. Tn this connection, shri Hamal brings
to cur notice that he sent a notice to the

Sikkim Tourism Development Corporation Ltd.

n

requesting necessary information with regard
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Order with Signature

Office Note &s to
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taken on Order

., We dispose of this writ petition with a

]
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to the renovation work and the expenditure
incurred for it and the Executive Director
of the S;kkim'?og;isnlDevelopment Qorporatior
Limited in letter dated _3.,]::,__04 (Annexure P-III}
intimated him that necessary information
wil_l be fl.g}rnl.:i.shed:w%thin or.le r.nonth..‘ shri Hamgl
submitslthat ali:.hot:lgh itthe period }.s already

over‘no conm_.mi?ation ha? It.?een ref‘.'ei’ved from
the Sjikkim Tourr‘ismN Development Corpcipra}‘:ion

[ "

Limited »

Considering the fycts and c}fcuéstances.
direction to the Exécu%ive Director, éikkim
Toxrism Developmegy'c?rpppﬁﬁ%pn Limitgd,
respondent No,4 to }nti?ate its decision to
Shri H§mal.’learned Fgunsel for the pe?itioner
as uqder?akgy_py ips“}ettff qéﬁgd 3.1.05 ],
(dnnexure P-III) within a f?rtnighﬁjhen?e.

LUWrit, petiti;org;i.j.s_posed of wij:h the .~

aboverdirection. . 4 . ' . )

Judge Chief Justice,

.
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